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ORDER
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Application has been filed by M/s Adani Exports Ltd. for grant of licence for inter-
state trading in electricity under sub-section (1) of Section 15 of the Electricity Act, 2003,
(the Act) for whole of India, except the State of Jammu & Kashmir. The applicant has
published notices in accordance with sub-section (2) of Section 15 of the Act, read with
Central Electricity Regulatory Commission (Procedure, terms & conditions for grant of
trading licence and other related matters), Regulations, 2004 (the regulations).
However, no objection has been received in response to the public notice.
2. We have examined the applicant's case for grant of licence in the light of

technical requirements, capital adequacy requirement and creditworthiness of the



applicant in the light of the provisions made in the regulations. We are satisfied that the
requirements specified in the regulations are complied with by the applicant and that,
prima-facie, the applicant qualifies for grant of licence for inter-state trading as prayed

for under category 'F'. It is accordingly proposed to issue the licence.

3. We direct that the notice as required under sub-section(5) of Section 15 of the
Act be issued by the Secretariat of the Commission, inviting suggestions or objections
to the proposal for grant of licence for inter-state trading to the applicant for whole of
India, except the State of Jammu & Kashmir. A final view on the proposal made will be
taken on consideration of the objections or suggestions, if any, received in response to

the public notice directed to be issued.

4. Meanwhile, the applicant is directed to file on affidavit, the details as per Form lll,
appended to the regulations separately for the quarters October to December 2003 and
January to March 2004 for the transactions involving inter-state trading in electricity

undertaken by it during the period.

5.  List this Petition on 20" May, 2004.
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